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Transfer, Demotion and Supersession 
« f  High Court and Supreme Court 

Judges

*16. SHRI KANWAR LAL GUPTA: 
Will the Minister of LAW JUSTICE 
AND COMPANY AFFAIRS be pleased 
to state:

(a) how many High Court Judges 
Were transferred or demoted during 
ihe emergency period;

(b) their names and reasons for 
transfer or demotion;

(c) whether some of the High 
Court and Supreme Court Judges 
were also superseded;

(d) if so, reasons therefor?

THE MINISTER OF LAW, JUS­
TICE AND COMPANY AFFAIRS 
(SHRI SHANTI BHUSHAN): (a>
and (b). Twenty-one High Court 
Judges were transferred during the 
period of emergency imposed in June,
1975. The transfers were effected in 
accordance with the policy prevail­
ing at that time. There is no provi­
sion in the Constitution for demotion 
of Judges. Presumably, the Member 
has in mind the case of two Judges  ̂
namely, Shri U. R. Lalit and Shri 
R- N. Aggarwal who were not re­
appointed on the expiry of their tw# 
year term as Additional Judges o f 
Bombay and Delhi High Court res­
pectively. A statement showing the 
names of the Judges who were trans­
ferred is laid on the Table of the 
House.

(c) Only in the Supreme Court m 
Judge was made Chief Justice when 
another Judge senior to him wa* 
available, during the period of tto  
emergency.

(d) According to the statement 
issued by the then Law Minister ort 
29th January, 1977, the appointment 
of Shri Justice M. H. Beg as Chief 
Justice of India was in keeping with 
the declared policy of the Govern­
ment and was no reflection on Shri 
Justice H. R. Khanna. He Is further 
reported to have said that Shri Jus­
tice Khanna would have had a short 
tenure of only about 5 months if ap­
pointed as C.J.I., whereas Shri Jus­
tice Beg would have a longer tenure 
of 13 months and that it was the then 
Government’s view that appointment 
to the high office of the Chief Jus­
tice of India should not be for a short 
period.
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List of Chief Justice / Judges Transferred During Emergency

S. Name of the Judge transferred Name of the High Court Date of U
No. ------------ -- ■ —-------  taking over

From To

1 Shri S. Obul Reddy
(Chief Justice)

Andhra Pradesh Gujarat 7-7-76

2 Shri B.J. Divan • • • 
(Chie Justice)

Gujarat Andhra Pradesh 1-7-76

3 Shri D. S. Tewatia • Punjab & Haryana Karnataka 28-6-76

4 Shri 0 . Chinnappa Reddy Andhra Pradesh Punjab & Haryana 28-6-76

5 Shri C. Kondiah • Andhra Pradesh Madhya Pradesh 24-6-76

6 Shri D. M. Chandra Shekhar • Karnataka Allahabad 5-7-76

7 Shri J. R. Vimadalal Bombay Andhra Pradesh 24-6-76

8 Shri S. H. Sheth • Gujarat Andhra Pradesh 24-6-76

9 Shri Sadanandaswamy • Karnataka Gauhati 24-6-76

10 Shri S. I. Rangarajan * Delhi Gauhati 22-6-76

11 Shri C. M. Lodha • Rajasthan Madhya Pradesh 28-6-76

12 Shri A. P. Sen Madhya Pradesh Rajasthan 29-6-76

13 Shrj T. U. Mehta • Gujarat Himachal Pradesh 7-7.76

14 Shri D. B. Lai Himachal Pradesh Karnataka 5-7-76

15 Shri A .D. Koshal Punjab & Haryana Madras 5-7-76

16 Shri M. Baha-ud-Din Faroqi • Jammu & Kashmir Allahabad 20-9-76

17 Shri P. Govindan Nair 
(Chief Justice)

Kerala Madras 3-1-77

18 Shri Rajinder Sachar Sikkim Rajasthan 10-5-76
List of Judges Transferred as Chief Justices during Emergency

19 Shri S. N. Shankar Delhi Orissa i-n-75

20 Shri M. R. A. Ansari - Delhi Jammu & Kashmir 29-1-76

21 Shri Manmehan Singh Gujral • Punjab & Haryana Sikkim 7-5-76

Itevdopment of Railways in Sunder- 
l in ,  Hasnabad to Sealdah Station in 

West Bengal

*17. SHRI ALHAJ M. A. HANNAN: 
Will the Minister of RAILWAYS be 
pleased to state the development of 
the propo*!d Railways meant for the 
Sunderban# Hasnabad to Sealdah

Station in West Bengal after the 
completion of the techno-economic 
survey?

THE MINISTER OF RAILWAYS 
(PROF. MADHU DANDAVATE): 
Traffic Survey for construction of the 
following rail links in the Sunderban 
area of West Bengal has been complet­
ed:




